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MR. SPEAKER : I shall look into it
Don’ worry about it.

DR. AKX. PATEL : I want to say some-
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MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI GHULAM NABI AZAD) :
On behalf of Shri Ram Niwas Mirdha :

; 1 b2g to lay on the Table :
thing about Ahmedabad police atrocities. E ¥ ©

MR. SPEAKER : No. I will find out.
Icannot do it like this. 1 cannot take
cognizance of it like this.

(1) A copy of the Detailed Demands
for - Grants (Hindi and English
versions) of Posts for the year

- 1985-86. [Placed in Library. see
No. LT-735/85]

2) A copy of the Detailed Demands
N THE TAB (

PAFERS LAID ON TH LB for Grants (Hindi and English
[English] versions) for expenditure of the.

Central Government on Depart-
ment of Telecommunications for
the vyear 1985-86 along with
Appendix. [Placed in Library. See
No. LT-736/85].

Detailed Demands for Grants of Depart-
ment of Posts and of the Department of
Telecommunication for the year 1985-86

THE MINISTER OF STATE IN THE

Statements showing the action taken by Government on various Assurances and
Undertakings etc.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFF-
AIRS (SHRI GHULAM NABI AZAD) : I beg to lay on the Table the following statements
(Hindi and English versions) showing the action taken by the Government on various
assurances, promises and undertakings given by the Ministers during the various sessions
of Lok Sabha :

(1) Statement No. XX—Eighth Session, 1982. ]
[Placed in Library. see No. LT-737/85].

@) Statement No. XV—Ninth Session, 1982.
[Placed in Library. see No. LT-738/85]

(3) Statement No. XV—Tenth Session, 1982.
[Placed in Library. see No. LT-739/85]

(4) Statement No. XIV-Eleventh Session, 1982.

[Placed in Library. see No. LT-740/85] L f’;‘;:“th
(5) Statement No. X—Twelfth Session, 1983. Sabha
[Placed in Library. see No. LT-741/85]
(6) Statement VIII-Thirteenth Session, 1983
[Placed in Library. see No. LT-742/85]
(7) Statement No. VII—Fourteenth Session, 1984.
[Placed in Library. see No. LT-743(85) . J
(8) Statement No. lII—Fifteenth Session, 1984. Eighth
[Placed in Library. see No. LT-744/85) } L:fk _
(9) Statement No. II-First Scssion, 1985, Sabha.

[Placed in Library see No. LT-745/85]

Annual Report and Review on the working of ihe Rubber Board, Kottayam (Kerala) for
the year 1983-84; Statements showing the reason for delay in laying the papers.

- THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA): 1 beg to lay on the Table :

(1) (i) A copy of the Annual Report (Hindi and_ English versions) of the Rubber
Board, Kottayam, (Kerala) for the year 1983-84.
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(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of Rubber Board, Kottayam
(Kerala) for the ycar 1983-84.

(2) A copy of the Annual Accounts
(Hindi and English versions)
of the Rubber Board, Kottayam

(Kerala) for the year 1983-84
together with Audit Report
thereon.

3) Two statements (Hindi and

English versions) showing the
reasons for delay in laying the
papers mentioned at (1) and (2)
above. [Placed in Library. See
No. LT 746/85].

12.08 hrs.

[MR. DEPUTY SPKEAKER it the
Chair]

MATTERS UNDER RULE 377
[Translation)
(i) Famine conditions in Maharashtra

and need to take relief measures for

farmers.

SHRI VILAS MUTTEMWAR (Chimur):
There has been famine in Maharashtra
continuously for the last four years
with the result that the farmers there have
been facing starvation. Not only are they
not being provided assistance by the
Government, they are also being forced to
repay their loans. The amount of the loans
along with interest thereon has increased
fourfold. Money is being collected from
them in the name of Survey Tax, E.G.S.
Tax, Irrigation Tax etc.

The condition of the farmers has be-
come so miserable that they are not in a
position to buy seeds even. I, therefore,
request the Government to direct the Maha—
rashtra Government to postpone imme-
diately all recoveries. The Central Govern-
ment should make available seeds and
fertilisers to the farmers for sowing purposes
and the loans of the banks and other finan-
cial institutes in their names should either
be written off or at least the entire amount
of interest should be waived and recovery
of the loans stopped forthwith. At the
same time reconstruction of small ponds
should also be staried promptly under the
Employment Guarantee Programme.

(ii) Need to establish industries in Khaga-
ria (Bihar) for its development

DR. C.S. VERMA : Mr. Deputy Spea-
ker, Sir, Khagaria is an underdeveloped
discrict of Bihar. There is total lack of
industries there. Irrigation facilities are
also not adequate. The raw material availa-
ble in that area too has not been exploited
fully and industries based 01 those mate-
rials are also not being set up there. One
of the reasons for the backwardness of
Khagaria is that the Master Plan has not
been enforced there. I, therefore, appeal
to the Government that the Master Plan
should be enforced there and industries
should be set up for its development. The
Central Government can develop the area
by bringing Khagaria Parliamentary Cons-
tituency under its Plan. Otherwise this
area will remain underdeveloped.

[English)

(iii) Need to direct the Government of
Rajasthan to help farmers whose crops
were damaged by hailstorms

SHRI RAM SINGH YADAYV (Alwar) :
There have been widespread hail storms in
the State of Rajasthan in the last week of
March and the first week of April, 1985.
Hail storms had caused hundred per cent
to 75 per cent damage to the crops of
farmers of districts of Alwar, Bhartpur, Sikar
Jhunjhunu and some other districts also.
Farmers invested huge money in purchase
of hybrid seeds, fertilizers, pesticides and
diesel oil for their agricultural operations.
Farmers whose irrigation wells are electri-
fied have to pay the electricity charges now.
Farmers who had taken on loan, diesel-
engine pump-sets, or electric motors from
the Land Development Banks or other
Commercial Banks have to pay instalments
of loan. Village Co-operative Societies’
dues are also to be paid by them in the
instant month or next month.

But total devastation of crops by hail-
storms has rendered the farmers penniless.

Provisions of existing famine Code not
provide for financial assistance or compensa-
tion for damages unless the damages to
crops had exceeded more than fifty per cent
of the total area of crops sown in a parti-
cular Revenue Village. There is no provi-
sion in the Famine Code to compensate a
farmer on the basis of damages to his crops
grown over individual holdings.



